In thelentral Administrative Trihunal
Principal Bonchy New Delhi

Reqn. fo.:” Dote: 4.9,1992

1, OA-2036/88

Shri Sudarshan Kumar - Apnlicant

*® 0 0 »

Cnief Socretary, esss FMespondeants
Del. i ﬂ'.’]mﬂ.

2, 0A-124/89

Smt' KUSUm K'HUShik s s 0@ . ADDliCjﬂt

Versus
Chiaf S=cretary, vese naspondonts
-Nglhi Admn,
For the Applicant eo.e ohri B.K, Aggaruwal, Advocnate
Far the Fespondants cese lrs, Avnish Ahlawat, Advncate

CORAM: Hon'ble Mr, P.K. Kertha, Vico-Chairman (Judl.)
Hon'ble Mr, 3.8, Dhoundiyal, Administrative Member,

1, Whether Reporters of local papers may be allowad to see
the judgaemantf ju) .

2. To ba referred te the Reporter or not? (W

he Bench delivered by Hon'ble
a, Ulce-Chairman)

[0}

(Judgement of %
Mr, P.K, Karth

w o . ) ) .
Tha muestions?hether applications filed by the
employees of the erstuhile Sanatun Dharm Ayurvedic Collesge,
"Malka Ganj Chowk, Delhi, are maintainable in this Tribunal

and whether they are entitled to the reliefs scught by them,

b

Y

are in issue fore us. 1t is pronosed to dezl with them

- in a2 cocamon judgement,
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2. It may be mentioned at the eutset thot the
aforesald issuss had boen considared in the judgemant

of this Tribunal dated 25,10,1991 in 0A~1340/88 snd
cennected matters (Smt, Nirmal R=i and Othars Ys, The
Chief Secretary, Dolhi Administration and Ano£hmr) to
which both of us ware parties, SLP (Civil) Ngs, 3524-25/
92 filad by the Dalhi Administration agnainst bthe aforasaid
judgement of this Tribunsl wng dismissed by the Suoreme

Court after hearing both partics by crder datad 21,7,82,

-

SH Applicant in 0A-2036/88 was appointaod as Clerk-
cum-Staorekecpsr w,e,f, 1.6,1985 while the applicant in
0A-124/89 uns appointoad as Lecturer w,=.f, 10,1,1986,

The servicos of applicaht in 0A~2036/88 uere terminated
by tne impugnad srdar doted 18,7.1588 while the servicas
cf anmplicant in 0A=124/89 uére teorminnted hy the impugn2d

o-d v dated 11.11,1988, They have prayed fer setting

o1

aside and guashing the aforasnid imougned orders of

€]

termination and for their Teinstatement with 211 canse-
euontial benefits, dncluding rogular nay-scales,

4, In the judgsmant cof this Tribunal daktad 25,10,1281
i Smb. Nirmal Rai's case, the Tribunal hes concluded on
the Dasis of the material placed before it that the Qelhi

51

£ the College’ in

o

Administration took over the man agement

cusstion in public interest, Theraforz, theJribunal held

that it would not be fair end just to

& —

tarminate the services
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ﬁf the staff on the nlza that the College has baen

clesed down aftsr Apr

J~aa

1, 1991 examinations Without making

£a

a 1rcner schams far redenloying such staff,

had taken over the manngement of the Collsge in public
interest, the erstuhile staff af ths managament of Lhe

&)

Cellege bocomes the sbaff af £he Celhi Administration wha

are beound to provide altornative placement for them in

o

accordance wWith the schems to he Formulated te pratect tha
service conditicns of such staff, fccordingly, the Trihunal

over~rulad the preliminary objections raised by the

respandents as to the maintainability of +the apnlications,
The respondents were directed to tresat the apnolicants as
the employses of the Delhi Administratinn who hed ba=en

rendared surplus consequent upen the closure of the Sanzhtan
Oharam Ayurvedic College w, 2,f, ﬂmril; 1291, A dirécticn
wns issusd to the respond-nts thzat the applicants shall

bz given altornative placamont in posts in the Delhi

Administration cemmensurate with thsir guelifications and

bt

axnerisnce in accovdunce wWwith the aporopriate schame arspared
by them. They would alss be entitled to pay and =zllovancas
fdr the peried of takes ocver of the Mznagemant of the said
College till £hey aras given alternative jobs and ;ll

censequentlizl benefits,

| 5, Since the facts of the presznt applicstions as well
as the issues invelved thersin arve identicsl, we follew the
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c of the judgement of tha Tribunal dat ed 25.10.1991

in Smt, WNirmal Rai's case, mantionad abovae,

G Aceordingly, the applicntions arag di
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Lot

the fpllouing directinns:-

(i} The respondents shall treat the aonlicants
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the employees of the Daelhi Administration
whe have basn rendered surplus conseaquent dpen
the closure of the Sanatana Dharm Ayurvedic
College w,e.f, April, 1091,
(ii) We set aside the impugned order of terminabicn
services doted 18,7.10988 in UA~5036/88 and
the impugned order of termination daﬁ@d
11.,11.1988 in 0A-124/89, The respondents shall
give to the applicants alternativae placement
in the posts in the Delhi Administratioen,
commensurate with their gualificaticns and

exporience, in accordance with an appropriate

[

scheme to be prepared by tham, as directed in

- ’

Smt, Nirmal Rai!

)]

Case,

{iii) "The respondants shall pzy to the applicants
regular scales of pay in tha corrasponding
nosts while giving them clternative nlacement
int he Delhi Administration., Thoy would alse

be antitl@dvta tﬁe pay and zllowances for the
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period Ffrom the take aver ef the Management

of the said College till they are given

alternative jobs,

{(iv) Tho respondents shall comply With the abovs

dirsctions expeditiously and preferably within

a period of three manths from thes date of . ‘

ch
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gceipt of this order, There will be ne
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as to costs,
7. Lat o copy of this order be placed in both fhe

%V dmre L oo G (sl
(8.N, Dhoundiyal) (% - (P.K, Kartha)
administrative Member . Vice-Chairman{Judl,)




